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DEPARTMENT OF PARLIAMENTARY 
A fFA IR S (SHRI B SHANKRANANDj

fShri Annasahib P Shmdc]
section <11> or section 31 of the Warehousing 
Corporntions Act VX2 [Pfaced m Libran 
See No I T — 1109/71]

S t a t e m e n t s  s h o w i n g  A c t i o n  t a m n  b y  
COVLRNMr N1 ON ASSURANC LS, iTC

THE DEPUTY M1N1STFR IN THE 

Fourth Lok Sab ha

1 Statement No XXXV
2 Statement No XXIX
3. Statement No XXI
4 Statement No XXVII
5. Statement No XVII
6. Statement No XV
7 Statement No XVII
8 Statement No VIII
9 Statement No VII 

F lf t h lo k  Sbhu

10 Statement No. IV 
II. Statement No III 
12 Statement No IV 
13, Statement No V

[ lattd in I ibratv.

I he? to lay on the Table thirteen state-
ments showing action taken by Government 
on various assurances, promises and under-
takings given by the Ministers during the 
various sessions of Lok Sabha.

Fourth Session, 196.S.
Fifth Session, 1%8.
Sixth Session, 19 8 
Seventh Session, 1969 
Figh'h Session, 1969 
Ninth Session, 1969 
Tenth Session, W O .
F'evcnth Session, 1970.
Iw c llth  Session, 1970.

H rst Session, 1971 
Second Session, 1971.
Second Session, 1971 
Second Session, 1971

See No LT—1110/71 |

12 04 hrs

MESSAGES 1 ROM RAJYA SABHA

SLCRFTARY Sir, I ha\e to report 
the following mtssajjes received fiom the 
Secretary of Rajya Sabha.

(0 “ In accordance with the pro-
visions of rule 127 of the 
Rules of Proceduie and Con-
duct o f Business in the Rajya 
Sabha, I am directed to in* 
form the Lok Sabha, that the 
Rajya Sabha, a t its sitting held 
on the 22nd November, 1971, 
agiced without any amendment 
to the International Airports 
Authority Bill, 1971, which 
was passed by the Lok Sabha 
at its sitting held on the 31st 
July, 1971 "

(ii) ‘'in  accordance with the pro-
visions of rule 127 of the 
Rules o f Procedure and Con-
duct of Business in the R tjya

Sabha 1 am directed to in-
form the I ok Sabha that the 
Rajya Sabha, at its fitting 
held on the 23rd No\ember, 
1971, agreed without any 
amendment to the Coal Bear-
ing Areas (Acquisition and 
Development) Amendment 
and Validation Bill, 1971, 
which was passed by the Lok 
Sabha at its sitting held on 
the 12th August, 1971 ”

12 OS hrs

STATEMI NT RF CONDITION OF 
BANGLA DJLSH REFUGEES IN 

CAMPS IN  MhGHALAYA

THE MINISTER O F LABOUR AND 
REHABILITATION (SHRI R K KHAD1L- 
K A R ). I wish to make a statement icgardr 
ing the condition o f Refugees from Bang!* 
Desh in Camps in Meghalaya.
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Sir, can I lay it on the Table of the 
House. 

MR. SPEAKER : That is right* 

SHRI R. K. KHADILKAR'^'I lay the 
statement on the Table of the House. 

Statement

According to the information available 
some barracks in the refugee camp at Moi- 
lam were gutted by fire which broke-out 
a t ab^ut i 30 A M  on the 29th October, 
197 J, and about 15,000 pei sons were affected. 
Three persons died and four were injured. 
On the same night and on 13-11*1971 and 
20-11-1971, three other fires broke*out in the 
same Camp There had been no loss of life 
or any sigmfictnt damage to property in 
the second fire on 29-10-1971 and that on 
IM I  I9'7T. On 20-11-1971, however, 2112 
persons were a fleeted and 4 persons died. 
The cause of the fire is under investigation. 
The possibi'itv of this being a case of 
sabotage cannot be ruled out. Security 
arrangements have been lightened to guard 
against & iboiage activities by Pakistan agent* 
in the border areas

Those refugees who were affected by the 
fire were chen necessary relief assistance in 
the shape of ration/Free cooked food, wear-
ing apparels and blankets Alternative 
accommodation was also offered to them 
in some bariacks available but the refugees 
declined to move because they were afraid 
of Pakistani shelling. Orders have now been 
issued bv the Government of Meghalaya to 
construct barracks with refugee labour and 
Government material for those who have 
been affected.

Clothes and blankets have already been 
supplied to the refugees, who were needy 
and deserving, out of donations received 
from the voluntary organisations.

The Government o f Meghalaya, along 
with other State Governments was autho-
rised to arrange for the purchase and supply 
of clothes to all the refugees in camps a* 
early as on 2nd September, 1971. The 
Government of Meghalaya have invited 
tenders for supply of clothes and tenders are 
id the process of finalisation. It is expected 
that distribution of clothes will commence 
in about a  week or 10 davs time.__________

Passengers Fares Ord. A BUI 

As regards supply of blankets, it is 
understood that the entire requirement of 
camp refugees in Meghalaya to the extent 
of 3.55 lakh blankets has been supplied and 
distribution of blankets is in progress.

12.06 hi*.

DIPLOMATIC RELATIONS (VIENNA 
CONVFNTIONO BTI 1 *

THE MINISTER OI  ̂ EXTERNAL 
AFFAIRS (SHRI S W A R ^  S IN G H ): I 
beg to move for leave to introduoe a Bill to 
give effect to th»* Vienna Convention on 
Diplomatic Relations (1%U and to provide 
for matters connected therewith.

MR SPEAKER : The question is : 
“ That leave be granted to introduce 

a Bill to give effect to the Vienna 
Convention on Diplomatic Relations 
(1961; and to provide for matters 
connected therewith.”

The motion was adopted. *

SHRI SWARAN SINGH : Sir, I
introduce! the Bill

12.07 hrs

STATUTORY RESOLUTION RE : 
RAILWAY PASSENGER FARES 

ORDINANCE AND RAILWAY 
PASSENGER FARES 

BILl -C ontd.

MR SPEAKER The House will now 
take up further discussion of the following 
resolution moved by Shri A»al Bihari 
Vajpavee on the 24th November, 1971, 
namely :—

“ This House disapproves of the 
Railway Passenger Fares Ordinance, 
1971. (Ordinance No. 17 o f 1971) 
promulgated by the President on the 
22nd October, 1971.”
The House will also take up further 

consideration of the following motion 
moved by Shrimati Sushila Rohatgi on the 
24th November, 1971, namely

“That the Bill to provide for the
♦Published in the Gazette of India Extraordinary Part 11, Section 2, datcd25-11-71. 
I  Introduced with the rpcommendation of the president.


